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INTAODUcrlON 

I, the Chairman, Committee on tbe Welfare of Scbeduled Caltel and 
Scheduled Tribes, haviD8 been authorised by tbe Committee to lubmit tbe 
Report'OII tlrolr be"'lf; pfesent tbis Twenty-Seventh Report (8l1htb Lot 
Sabu)GD,Action Taken by Government on the e e d ~ cqataiq-
.. ili·tIIe Eleventb Report (Biabth Lot !abha) on tbe .~ l  ot . ~.~ 
Atrocitift 011 Scheduled Cutes and Scheduled Tribel. 

2. The Draft Report wal considered and adopted by the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes at their littin. 
held on 2nd April. 1987. 

3. The ~  has been divided into the following Chapters :-

I. Report. 

II. Recommendationl/ObaervatioDi which have been aoceptecl by 
the GovernmeoL 

III. Recommendations/Observations wbich tbe Committee do Dot 
desire to pursue in view 01 Government'l replies. 

IV. Recommendations/ObscrvatioDi in respect of whicb replies or 
Government have not been accepted by the Committee IDd 
which require reiteration. 

V. Recommendations/Observations in rdpect of which 8011 replica 
of Government have not been received. 

4. An analysis of the action taken by Government OD the recommeact. 
ations contained in tbe Eleventb Report (Eipth Lok Sabba) 01 the Com-
mittee is liven in Appendill. It would be observed tbererorm that out of 
42 recommendations made in the Report. 29 recommendations i.e. 69 per 
cent bave been accepted by Government; S recommendationl i.e. 12 per 
cent are luch wbicb tbe Committee do not desire to pursue in view of the 
Governmentl reptic.; .ix recommendations i.e. 14 per cent in respect of' which 
replies of Government have not beea accepted by tbe Committee. reqair. 

(v) 



telteratioD IDd final replies iD respect of two rccom_odatioDI i.e. ~ per ceDt 
haft Dot boca recelyed. 

NIWDILBIt 

Aprn21.1N7 
Yat.laa 1.1909 (S). 

It.D. SULTANPURI, 
C"."."... 

Committee Oft ,h, Welfar. of SeW.1Il 
Cat" I11III ScWuJld TrIM •• 



CHAPTER I 

REPORT 

. Tbis Report of the Committee deals with the action taten by Go.erD-
ment on tbe recommendations contained in the J lth Report of the Commit-
tee on tbe Welfare of Scheduled Castes and Scheduled Tribes OD the Mini .. 
try of Weltare-Atrocities on Scbeduled Castes and Scheduled Tribes. 

1.2 . In para 2. J3 of the R.eport, tbe Committee had noted th.t from 
November, 1985, tbe subject of tbe Welfare of Scheduled C.stel 
and Scbeduled Tribes and other backward cl ..... bad been t.keD 
out of tbe entwhile MiDistry of Home Alrairs and plac:ed under the 
cbarge of tbe Ministry of Welfare precisely to ensure' tbat tbe subject 
of Welfare of Scbeduled Castes and Scheduled Tribes received more 
intensive and continuous attention at tbe bighest level. The Committee, 
bowever, did not ~e e tbe decision of tbe Government to transfer tbe 
subject of atrocities on Scheduled Castes and Scbeduled Tribes from tbe 
Ministry of Home Alrairs to tbe Ministry of Welfare and they did not 
subscribe to tbe Government views that the Ministry of' Welf.re would be 
able to deal witb tbe problem of atrocities more effectively. The Committee 
pointed out that tbe cales of atrocities were closely connected witb I.w .nd 
order problem and if the Ministry of Welfare bad to leek tbe auistance of 
Ministry of Home Alrairs either in the matter of Bettin8 inform.tion or 
illuln8 necessary directives to the State Governments/Union Territory 
Administrations. it would only result in avoidable del.ys. The 'Committee 
bad, therefore, recommended that implementation of.1I welf.re pro.,.1D1DCI 
for the socio·economic development of Scheduled Castes .nd Scheduled 
Tribes sbould be dealt witb in the Ministry of Welfare. but .s far as tbe 
subject of atrocities asainst Scheduled Caltes and Scheduled Tdbel .u 
concerned. this should lelitimatelJ be re-entrusted to the Miniltry of Home 
Mairs who had all tbe macbinery for maintenance of I •• aDd order aDCI 
chaDJJeI of communicatioD of orders and instructioDI at daeir c:ommaDd. 

1.3 In thoir reply dated the 30th March, 1981, tbe Minilley of 
Welfare bave stated tbat the recommendation of tbe Committee bas be. 
conlidered and tbey do not aJCCC to tbe lame. . 

1." TIle CHI.IUee .re .up ...... t tile t ..... r., of GOY ........ 
tile rlCO ..... 'loD .acl • ., tbe Co •• IUee. A". .... tl'. tile COQmaeat '0 .01 ."..r to Uye .1, .. t ..... t te tile "ell-e ... We ......... t... ., ... 
ea..tttee "Ida.. .... ..... TIle Go, ....... , u,e .ot et.. aid t • 
.... .., rtaIN. f.r ... ec ...... tile ......... of die c-mee. n. 
0-.......... Ulle ,. Nl&erat. tllelr ... u. ................. ... , , 



• 
ao"r •• Mli .IY re,coDslder their decision aad tUDaler beet tile labJect 01 
"atrocities OD Schedaled Castes aDd Scbeduled Tribes" to tbe MIDistl'J 01 
Home Aft',lrs II 100D IS possible. 

1.5 In para 3 36 of their Report, the Committee bad opined tbat 
non·payment of minimum wages  was one of the main causes of atrocities 
on poor Scbeduled Caste/Scheduled Tribe agricultural labourers. Whenever 
they tried to assert their righ t to get minimum wages fixed by the law they 
were threatened and atrocities were perpetrated upon them. The ~ ee 

had recommended that the enforcement machinery for implementation of 
Minimum Wages Act in different States shOUld be adequately strengthened 
and the Ministry of Labour should provide sufficient money for the purpose, 
80 tb.t the Minimum Wages Acts lire smoothly implemented in all the 
States. Besides, the State Governments should also supplement these 
measures witb other schemes/programmes for the employment of agricultural 
labourers in their respective States throughout the year to strengthen their 
bargaining power/and to save them from exploitation and harassment. 

1.6 In their reply dated the I Ith December, 1986, tbe Ministry of 
Welfare have stated that the recommendation was referred to the Ministry 
of Labour. That Ministry have informed tbat they have evolved a Centrally 
Sponsored Scheme or pilot basis for assisting the State Governments to 
strengthen their enforcement machinery. In the current financial year, a 
sum of Rs. 40 lakhs has been earmarked for this purpose. The scheme has 
extended to four Stales viz., Madhya Pradesh, Rajasthan, Orissa and 
Manipur. In the current financial year there is no proposal to extend the 
scheme to other Stales. The Ministry of Labour bas also opined that the 
question of extending the scheme to otber States will be considered after 
gaining the experience of these four States regarding effectiveness of the 
Bcheme. 

17 The Committee are not satisfied "It be tbe reply of GOferOmeDt. 
As bas been stated earlier, tbe non·payment of minimum "alII I. ODe of tbe 
milo eauies of attocities on poor SC/ST agricultaral labourers. Wbeoet'ft 
tbey tty to IlSert tbtlr rilbt to let minimum "a.es fixed by la", tbey Ire 
threatened and atrocities are perpetrated on tbem. The Committee, tberefore, 
emp.lllle tbat Implemeotatioo of Minimum Wales Act In dUrereot States 
Ihouldbe eOlured by the respective State GOferDmeol1 aad .. eotlal steps 
for tbeir etfectlYe implemeatatioo takea without aDY loss of time. 

1.8 In paras 3 .. 17 and 3.38 of their Rep(Ht. while observing that no 
authentic figures about total number of bonded labourers belonsing to 
Scheduled e~ S eduled Tribes in the country were available with the 
Governmrnt and there was vast difference in the number of bonded laboaters 
estimated by the snr"'eys conducted hy the State GovernmeDts, Netic"",1 
Slfmpfe . Sll ~  Organisation aod the G.ttdbi Peace PbtlndaUOfI; the 



• 
ColDIIdttee' b.d rteoftlertndet!:' tbltt" t:etd' ...... ~e tied: relliltlre .. ..,. 
siouldbe carried (lut in all the 'States/Uftidb Territoritil to NMtt" 'at' 
bonded I.bouren. The Committee had also recommellltW '.t·· ...... : 
Collectotnbould be'l!Iaderespomible to -identlr, btlnded,t.'ottIfi'", .P' 
di1tTicts8nd tbe Central Ooverl1metft shottld proWde "litit to the Ita" 
Governments for strengthening their administratiYl9' fllMlll'ilHWy 10 ,It.· 
regard. 

1.9 In their reply dated the 11th December, 1986. the Mh:liltrJ of 
Welfare have stated that the recommendationa of tbe Committee wn 
referred to the Ministry of Labour who have stated that uncler 11M 1kMNI. 
Labour System (Abolition) Act, 1976. Identi6ctUion of Bonded Labotlnra 
is the responsibility of the State Governments. Identi6catlon of ........ 
labourers is a con1inuing process and the State Goyernlbents are atread, 
engaged in this ~ . As per the figures reported by the State Oovertllllelltl. 
2,05.923 bonded labourers have been identified upto 31.3.1915. OUI or wblall 
1.60,268 have been rehabHitated leaving bebind a balance of .5.655 to .. 
rehabilitated. A target of 19.728 Bonded Labourers bas heed bed rot 
1986-87. 

At present, tbe Ministry of Labour do not maintain separateft...,_ lor 
Scheduled Castes/Scheduled Tribes. Thus. it is difficult to specify tbe 
number of Scheduled Caste/Scheduled Ttibe bonded labourers. HoweYeJ:. 
as per the national survey conducted in 1 Y18.it was estimated that 660,4 ohld 
bonded labourers were Scbeduled Castes and 18'0 were ScliedutedTrlbIr. 
It may be proposed to revise (he proforma reporti'Dl tbe ftpra of bmIcttd 
labourers to make separate columns for Scheduled Castes/Scbeduled Trlbet 
both for identification and rehabilitation. 

As regards tbe figures reported by National Sample SUrvey Orpnisattoa 
and Gandhi Peace Foundation, it may be Itated that tbe IUrveyS colldilcttl 
by them were only random sample Burveys and conclusions .rrived at ... 
only indicative. and do Dot indicate the actual number of Bonded 
b u ~  and hence .ere nol accepted by tbt Ouwraa.eat· for fwttber 

phiDi of rehabilitation. 

Apart rrodn"ebabHitation. identillcation .110 nft,.. ... ,a .. ", ......... 
20 Point PrOlt8ft11rfe and it has been cfesired to lo'Vei'fe,MIu .... " ......... 
id this important tast. Accordtn81y, it has been 4eeIded to" .. ,_' .. 
identiftt:atioD ... ork to a vohmtary ~ l  m.. People" Act,. fill 
Development (tbtlia) (PADI) fllDC1foniiJ8 aDder the controt of Mtbislry' ., 
Rural Development. 

1.10 TIle eo..lttee lre.ot c ....... "II. t .. "'" 01 Geter._ 
I_t .... lIcat1oa., ...... I .... r II • cOa ....... ·".... ~ ..... 
•• IlOl " ... till"..... t.,-" ........... ., ...... ·C ......... ., 



............1 earlier rtca •• e.dltIOli tbt ca.preJa'D.I,e IDd nltllt.e 
R"eJa .... Id .. clrrled oat la III tbe States/Ullloll Territories to IdeDtlr, 
....... ed I.bowren, Thereafter. a tl.e boalld IctloD piiD .... Id .. 
• ran ler tllelr per .... t rebabllltitioa 10 tIIat tile problem II lObed oace 
lor II.. TIle COID.lttee _, allO be 'urDI.W wit. tile Statewlle Ilares of 
SCfST boaded II_ann. 

1.11 In para 6.12 of their. Report. the Committee had expressed their 
CODcern over the prevalence of evil of untouchability in some form or the 
otber iD various parts of the country in spite of the determination of 
GovOlument to put an end to this evil practice and even after making 
provilioD for more Itringent punishment under the Protection of Civil 
Rip .. Act. While agreeing with the views of the Central Government that 
tile root cause of untoucbability lay witb the social. educational aDd 
ecoDOmic backwardness of the Scheduled Castes. the Committee had opined· 
t"at aocio-economic development of Scheduled Castes had not taken place 
to tbe desired eltent on account of the fact that a large section of 
Scheduled Castes were still illiterate and contiDue to live below the poverty 
line. ID order to enable those Scheduled Castes to cross the poverty Iioe 
all tbe welfare programmes for them sbould have proper linkages during the 
SeveDth PlaD. 

1.12 In their reply dated the 11th December, 1986. the Ministry of 
Welfare baYe stated that the Report of the Working Group on tbe Develop. 
IDCDt of Scheduled Caltes during Sixth Five Year Plan had already 
recommended proper linkages for welfare programmes for Scheduled Castes. 
This haa been reiterated fUlther in lhe Report of the Working Group durin, 
Seventh Five Year Plan. which has already been circulated among all State 
Governments/Union Territory Administrations for necessary action by 
lb.. Besides. this point is also emphasised during the discussion held in 
this Ministry and the Planning Commission to finalise the draft Special 
eo.ponent Plan proposals of tbe States/Union Territories. 

1.13 TIle Co_Itt .. are not ID ra,oar 01 prolollila. tile problem 01 
"'lcaUoa 0' practice 0' a.toac ..... lIIlJ fro. Plla to Plu. TIle Go,er •• 
... t bYe Dot ltlted la tllelr repl, ., .pecllc .teps theJ are tlklill or 
.1'0 .... to take to ,.t .. ead tG 'ba. enl pnctlce. T_ C ...... ttee. '_reI ore • 
...... 1 .... t cucnte ItO,. .... Id be taka to endlclte tWa eYU I.clad .... 
~ ..... ' ..... t percept .. le c .... e la tM social. "DCltlOD" ad ecoDomic 
............ of SeWaled C.testTrl .... la .rder to nl. tlae. 1b0Ye tile 
JOYa1J I ... wldala • .,.cl8ed perlotl 01 tl .. 10 allat die practice 01 DDtoac" 
ullltJ i. obliterated Iroa tile IOClet" Tile Co .... 't.e mI, be lafonaed 01 
tile .... takea b, GoYerDDleat la ,Ill. dlrectloD . 

. ,. . ~ Ip para 7.30 of their 'Report. while expressing their concern 
~ .~ io9fOllO,ptho Dumber of crimea alainst Scheduled Castes and 
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~ edule  tribes in various States, tbe Committee bad recommtaded that 
tbe Ministry of Welfare should analyse critically the crime stltistics of the 
concerned States and slrenghten their intelJilence machinery, set up Special 
Cella/Harijan Cells botb at State level and District level and cnsure that at 
least one aenior officer like District Collector or SuperintendeDt of Police 
belonging to Scbeduled Ciste community is posted to elch District. ID 
atrocity-prone e ~  the Ministry of Welfare should provide 100 per ceDt 
grant for meeting the expenditure incurred OD tbe setting up of Special Cella. 

1.15 In tbeir reply dated tbe 30tb January, 1987, the Miniltry of 
Welfare bave stated tbat tbe recommendation regarding .treDltbeniDl of 
tbe intelligence macbinery bas been brougbt to the notice of tbe State 
Governments. As regards the Committee's recommendation for livin,lOO 
per cent grants for setting up Cells in atrocity prone areae, it ie informed 
tbat tbe National Development Council has already approved the fluocial 
pattern of tbe scheme of 'Implementation of PeR Act: included under 
CeDtrally Sponsored Programme for Seventb Plan OD SO : SO balis. It may, 
tberefore, Dot be pouible for tbe Government to provide 100 per cent grant 
for this purpose. 

1.16 Tile Co •• ltee are aatilled with the GOYer •• e.t re,., ret ...... 
Itre .. the.ID, tile IDt.lII.e.te .. achIDe.., la the Stattl ad r .. ,,''''1. 
per cnt lnat for m ... lal expeadltare laearred oa tile .ttla, ap 01 Spec'" 
Celli. TIle Goftrn.eat repl, II. howe.er, IUnt aboat tile reeoa ...... I. 
tillt Special Celll/HariJa. Celli both at State Inel ad ntltrlct l .. eI .... . 
be eDlare' aad at lea.. Oft •• Ior olleer IIlLe tile DI.rld Colleetor _ 
Saperlatead'Dt of Police "IODIID, to Sehedal.d Cllte cOlD ••• ltlti II ..... 
to .ch area. The Co •• ltte., t ... relore. reiterate tllelr recom."',_ 
dIIIt tbe State GonrDmutl Ihoald .t up Special Celll/HarIJ.. Cella ... 
at State 1..,.1 ad Dlatrlct le.el a" e.are tlllt at leaat OB •• Ior .. cer 
I.e. Dllltriet Collector or S.,erl.tea ... at or Police bel..... to ........ 
c.a. ....... , .1 ..... to ••• latrIot. 



CHAPTER II 

RECOMMBNDATIONS/OBSBRVA TIONS WHICH HAVE BEEN 
ACCBPTED BY ·GOVERNMENT 

Ree ...... tao. 81. No.1 (Pu. 1.8) 

Th" Committee note tbat Constitution of India contains a large number 
dr safetuards to protect tbe interests of Scbeduled Cistes, Scheduled Tribes 
and 'otber weaker sections of the society. Under Article 46, tbe State is 
Cherpdwitb the re&ponsibility to protect tbem from social injustice and all 
fbrma of exploitation. Article IS prohibits discrimination on grounds of 
reli,ion, race, caste, sex or place of birtb and under Article 17 practice of 
'UfrtouchabHity' in any form is forbidden. 

It i, ~ unfortunate tbat even 38 years after independence, Scheduled 
Castes 'till sufter from the stigma of untoucbability and atrocities committed 
against tbem generally arise out orthe practice of untouchability. 

~~ ~ ~) ee trust tliat b ~b tbe Central and Stato e ~. would 
l . ~l  DO.,tono unturned to protect Scheduled Castes, Scheduled Tribes and 
oihC{ .. weak¢r sections alainst all types of crimes, exploitation and locial 
•• Uce: To achieve this objective, tho administrative machioery botb in the 

~  e ~ e  will bave to be geared up to meet the challenaes or 
unlawful elements, who utilise every possible oPPOnunity to perpetrate 
~~~ l  these b ~ d section. of society. 

at,.; or GoYen •• t 
_lulleation has been noted. The State Governments/Union TOI'fitoty 

Administrations have also been ·ljnfot'mod anet req1llSted to" s.i'able 
action in the matter. 

[Minhtry of Welfare's O.M. No. III. 13014/3/86-PCR (DESK) 
dated 11.12.86] 

ReeommeDd8tloD SI. No.2 (Pan 2.11) 

The Committre are surprised to note that in the Schrduled Castes and 
Backward Clas$es Development Division the statistical data regardio. 
atrocities on the Scheduled Castes is collected and monitored by a 
Research Officer who ~ l e  the treod in atrocity cases in quarterly, half-
yearly' and annual reviews, whereas the trend in tbo atrocity cases is 

6 
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_al,sed by. Dileetor in the Tribal Dpo'opm,at Divili •• , 'De' laetary. 
Ministry of WQlfare elplained during e de~e .Uaat tIlouab tbe, i_I 
aualysis is being done at the lower level in the BC & BCD Diviaioq. tbo 
report of analysis passes throulb the Director, the Joint Secretary W'to,J,be 
level of Additional Secretary. The Committee aro not satisBed witbJlUs 
reasoning. They fan to understand why the Miniltry has adopted difCl{IIIt 
studards for two of its own divisions and haa adopted discriaiaatory 
attitude towards SC&BCD Division thougb it is well known tbltt, ~ d l . 

of atrocities on Scheduled Castes are far more than on SclaeduJed Tdbel 
and call for ,reakr attention. The Commit,ee, tberefore, d,'lire, ~ ~e 

analysis of trends in atrocities on Scbeduled Castes whicb is an important 
and intricate task should also be done at higher level of a Deputy Secretary 
or a Director so tbat rigbt cOftClaslttns on the basis of sound analysil are 
drawn to formulate appropriate guidelines or correct instructions are 
issued to the concerned State Governments/Uaion Territory A'dmtrtiitratioDl 
. to deal witb menace of atrocities. . i 

... 1'ofGoY ...... 

Tbe Committee's recommendation bas been accepted. Aaalysis of crimes 
a,sia .. &:bedaleclC.stes is now, beiDl dODO by tbe ofloer of diet level of 
Deputy Secretary/Director in the SC&BCD Division also. 

[Min istry of WoU'.rc·, .O.M. No. JIJ. ~ 86  (DESK) 
dated 11.12.1986) 

.......... 81. No.3 (Pan 2.12) 

Tbe Coqlmittee note tbat there arc two aeparate Divisions m&bo 
~  of W.lfare-Scbeduled Castel and Backward CI ..... D"eJotqut 
Division to deal with the welfare of Scheduled eastos and Backwar4 ClMIes 
and Scheduled Tribes Development Division to deal with tba welfare of 
Scboduled Tribol. Beth these Divisionaaro .,.adcd by a 10int .."..ry 
each and functioa under an AdditioDalSecretary. wlao .110 Joob ancr 
DeY,elopmentmatten related to Scheduled Castes and 5ebeduled TIIi_ i" 
well .. Minorities uader oyerall supervision of the SecretaI")' (WoIfa,,).\ " 

., 

Both these Divisions havefumished separate set. of preliminary 
material on atrocities on Scheduled Castes and Scheduled Tribes to this 
Committee. On perusal of tbe'material, the Committee have observed that 
in replies to certain questions tbe two Divisions bave given d ~ e l e. 

and bave also adopted different types of proformae ~ C::Ollpct .. atis •• 
information on crimes againat Scheduled Castes and Scheduled Triba. 
TIlis oal, sbow that e~ is JlliCk of proper coordi .. ation behrttn tbe two 
Dlviaioqa, 



• 
ne Committee are of tbe opinion tbat a great respoDsibility lies OD the 

two Divisions for devising ways and means to ameliorate tbe socia-
ecGDonlic conditions of Scheduled Castes and Scheduled Tribes and to 
curb tbe crimes committed against them. This objective can be achieved 
oDly by well-coordinated and earnest eD'orts on tbe part of the two 
Dlvisionl. The Committee, thererore, suggest tbat tbe Joint Secretaries 
beadiq tbe two Divisions should meet frequently to discuss and devise a 
uniform strateIY for dealing with the problem of atrocities against Scheduled 
Cutea and Scheduled Tribes. The system of collecting statistical data 
rel,tID, to atrocities Ibould allo be identical in botb tbe divisioDl. 

Repl, 01 Go, ... _t 

The Committee's luggestion bas beeD accepted. A beginnin. bas been 
made by adopting the common proforma (both fpr Sch.duled Castes and 
Scheduled Tribes) for collecting six·montbly statistical data of crimes. The 
JOiDt Secretaries in the SCBCD Division and TO Division meet frequently 
for diacuuing common problems. 

(Ministry of Welfare's O.M. No. III. 13014/3/86-PCR (DESK) dated 
11.12.1986] 

•• _a.H,tioD 81. No.' (Pan 3.32) 

The Committee are cODstrained to obse"e tbat in spite of tbe fact tbat 
moat of the State GovernD1Cnts bave enacted lelillation to stop the transfer 
of tribal land to Don-tribals large scale transfers of tribal land to non-
tribals bave taken place in the States of Andhra Pradesh, Blbar, Gujarat, 
KlrGltaka, Madbya Pradesb, Maharasbtra, Orissa, Trlpura and Uttrar 
Pradelb. It only shoWi that the existing legislation of various States Ire 
not fool.proof and people bave taken advantage of such lacuDa for grabbinl 
tribal land. The Committee, therefore, recommend tbat the Miniltry Ibould 
impress upon the varioul State Governments to review immediately their 
land laws with a view to plug tbe loopholes quickly so that tbe uDlCtDpuioUl 
perlODI are not able to circumvent tbe I_nd laws for gettinl tribal land 
Ibroulh bcnami transactionl. 

The Ministry has brauabt tbil recommendation to the notice of the 
State Ooternmeata for nec .... ry actioD. 

(Miailtry of Welfare', O.M. No. 1I1.13014/3/86-PCR (DESK) dated 
11.1a.1986) 



t 

0. ... .rUe eo..tttM 
TIle eo..ltt .... , ... "rI" 0' tM _ .. tab.,,,., •••• ' Ie .. ..... 

., tile co8cened Sta .. GOYll'D ... ts to retlaw tllelr la .. ,1 ... '. .... 1M 
loop-bol. ID tile .. to cbeck tile .IIIeN,. .... ..-, ............ ..... 
Iud tbroqb beDI.1 truucdo.l. 

RICO ...... tloD SI. No. 7 (Pa ... 3.33) 
Tbe Committee note tbat tbe State Governments like Bihar. 

Maharashtra, Orissa and Madhya Pradesh have been e ~ed to utilisel' a 
part of tbe Special Central Asaistance for buildinl up of an administrative 
machinery required to detect and dispose of land alienation c .... , Th. 
Committee bave been further informed duriDI tbe coune or evidence '\hat 
almost all State GovernmeDts have iDdicated their flDanclal require ... _ .. 
for strengtheniog tbeir administrative machinery for quick dispoul ot laod 
,alienation cases and for dealing witb other problems like bonded laliour. 
money lending etc. Tbe Committee. however, find tbat all State Govern-
ments have not utilised tbe funds received from the Central Govern moat 
for the purpose for wbicb tbese were liven. 

The Committee need hardly stress that the fundi liven to tbe Sfite 
Governments for the purpose of strenatheninl the administrative machinery 
and for deaHnl with otber problems connected with the welCare of Scbeduled 
Castes/Scheduled Tribes should not be diverted to other areas under any 
circumstances. The Committee would like the MiQistry of Welfare to issue 
clear instrUctions in this regard to all S e ~ e e . 

R.pl, 0' Golen •• t 
The Minittry bas broulht the above recommenclation to the notice ,of 

State Governments for tatins neet .. ary action in tbe matter. 

(Ministry of Welfare O.M. No. 1IJ.13014/3/86-PCR (DESK) dated 
11.12.1986) 

Recom ..... lo. Sl. No .• (Para 3,34) 

The Committee recommend tbat in view of a large number of C8ICI ot 
l.nd alienation in certain Std ... adequate number of Special Courts should 
be act up for their quict disposal and restoration of tribal land to tbe 
rishtful ownm. 

..,., ., a.n ...... 
The recommendation bas been brought to the notice of State Govera-

ments for lieceuary actioD. 

[Ministry of Welfare O.M. No. 1II.13014f3/86-PCR (DESK) dated 
11.12.1986] 



c. ..... .-. <411_._ 
! .. " ......... ,Uk. to Mow ............... If." eta ....... 

. 1It ........... ·Qu ... ,or .. Iek ...... 1 of ...... f .......... U .. ad 
' ............. t .......... ,tedlerllW ....... . 

, The ComD:littee bave been informed tbat in Maharashtra State, a 
. trj_1 wbOle ~~d has been alienated CaD apply for restoration of bis hlPd 
. JrJtbjn a speci6ed period. But In several other States like West Ben,al, 
ADdbra Pradesb and Orissa, DO time limit has been prescribed in the 

. . ~ 'aWl applicable to those States. The Committee appreciate that 
ilfioiltry of Welfare are pursuing tbe matter with tbe State Government of 
Maharalblra wbo have been asked to remove tbe provision of time limit 
for appJyio, f.or ratoration of tribal laod. 

Repl, of Go.ernaaeat 

The Committee's appreciation has been noled and views coaveyed to 
. tb-Mallaralblr.11 Government. 

~  of Welfare O.M. No. III. I 30 14/3/86· PCR (DESK) dated 
11.12.1986] 

.eaa .... tt •• SI. No. 13 (Pan 3.39) 
The Central Government sboul4 also make a study if the amount spent 

on rehabilitation of bonded labour Is sufficient to keep him away from the 
... .-of thit ewl prat&ir:e. If after some time be alain faUs an .sy prey to 
this evil on aQOODDt of economic reasona, then t)ae mOD.Y il certainly Rot 
~  'PCat. 

The Committee luue5t that such a Itudy can be entrusted to some 
Researcb Inltituto who are faD:liliar witb tbe problems of Scbeduled Castea 
and Scheduled Tribes. 

a.,a,IIGofe-* 

We referred tbil recommendation to tbe Ministry' of Labour. The 
Mlalltry of Labour have rep..,. that with a view to mate the rehabilitation 
or Bonded Labourers purptWl .. , ,foUD""" .measures have already been 
takeD by tbem :-
, 

(i) Amount of Assistance granted under the Centrally SpOltsorcd 
.• &eII..-: fer' ~  of •• ded LMtourerl b ... Aleen enhanced 
. from lb. 4000/-to RIo 62SOi-per booded l!lbourer w.e.f. ,.2.19,6, 



It 

(ii) IDitructions bave already been issued to State Governmenu for 
iatoaration of otber anti· poverty scheme of tbe Slate witb tbo Qne 
for Bonded Labouren so tbat tbo amount of total a.sistanco 
becomes lufBcient for permanent rehabilitation of Boadecl 
Labourers. Belides tbis, inspections are carried out by ofBoerI 
of not only tbis Ministry but allo the Programme Evaluation 
Orpnisation of Ministry of Programme Implementation to inspect 
tbe state of bonded labourers rebabilitated by Government and as 
also to see that they do not relapse into bondage. 

(Ministry of Welfare's O.M. No. III. 1 3014/3/:;6.PCR (DESK) dated 
11.12.1986) 

Reeommodltloa 81. No. 14 (pan 4.12) 

The Committee note that the State Governments bave identitled certain 
ICnsitive districts'areas from the point of view of crimea againlt Scheduled 
Caltes and Scheduled Tribes in the States of Bihar, Gujarat, Haryana, 
Xarnataka, Madhya Pradesh, Maharashtra and Punjab. The Committee 
further note that the CeDtral Government has suglested to the State Govern· 
ments tbat with a view to prevent atrocities on Scheduled Castes 
and Scheduled Tribes, at least one of the posts of District Magistrate, 
Senior Superintendent of Police, Sub-Divisional Magistrate, and Sub-
Divisional Police Officer in each sensitive c1istrict should be held 
by officers belonging to Scheduled Castes and Scheduled Tribes. 
From the information furnisbe·j by tb: Ministry of Welfare, the 
Committee have ob,erved tbat out of the seven States with sensitive 
districts Shoduled Caste/Scheduled Tribe officers of the abilve laid 
raoks bave been posted only in two Statesl'lz. Billar and Madhya Pradesh. 
When the Committee asked about the position of posting of Scheduled 
Caste/Scheduled Tribe officers in other States, the Ministry have stated that 
tbey do not bave information regarding post ina of Scheduled Calte' 
Scheduled Tribe officers in othu States like Maharashtra, Oujarat. Haryana, 
Karnataka and Punjab etc. As all District le ~ officers are transferrable lucb 
an information cannot be obtained on a permanent basis from the States. The 
State Governments bave been requested to follow the 8uidelines of poItin. 
of Scheduled Caste/Scheduled Tribe officers in these areas and it is presumed 
that thele are beiog followed by them subject to the administrative conveni· 
ence. They also do not have any feed-back in the case of posting of 
Station HOUle Officers belonging to Scheduled Castes/Scheduled Tribes in 
sensitive areas. 

The Committee are surprised at tbe calual reply of lbe Ministry or 
Welfare tbat they cannot obtain such information on a e ~  basis and 
they presume lhat tbe guidelines issued by them are beiog followed by b~ 

,saato QoverlUDCDls. It .only sbow. lbat tJJe Central GovCrnlQCDt arc ~ 



prepared to discharge aay vigilance fllnction as law aad order il State IUb-
ject. BUt ia view of tbe fact tbat tbe Central Government  baye a special 
responsibility to protect tbe Scheduled Castes and Scheduled Tribes. the 
Committee feel that Ministry of Welfare sbould obtain regularly informa. 
tion from States/Union Territories about posting of Scbeduled Caste and 
Scheduled Tribe Police officers of senior rank and Station House Oftlcers in 
llensitive areas. The Committee suggest that the relevant information may be 
obtained by adding a few more columns to the statements already ia vogue 
or by devising a new proforma for the purpose. 

Repl,. of GOYerameDt 

The sUlsestion of the ~ ee has been accepted and information on 
the posting of senior officers as well as Station HOUle Officers will be 

obtaiaed from major Stalcs. 

[Ministry of Welfare O.M. No. 1II.13014/3/86-PCR (DESK) dated 
11.12.1986] 

CommeDti of tile C._lUeI 

T. Committee would like tbe GO'II'II .. eat to obtai. tile ....... 10 .... 
tlea reaatlDa to posttaa of RDlor SC/ST omelra as Will _ Statio. BOIl. 
O8lcera from the ceaeeraed States aDd farDI," the .... to tile CommIU ... 

ReeommeadatloD SL No. 15 (P.r. ~. ) 

The Secretary. Ministry of Welfare. rigbtly  laid emphasis on the 
preventive aspect of crimes against Scbeduled Castes/SCbeduled Tribea 
and the Committee stronaly recommend that the Central Government 
should closely watch that the suggestioDs/guidelines issued by them to State 
Governments for protecting the life and property of the weaker sectioDS of 
aociety. particularly Scheduled Castes/Scheduled Tribes are implemented 
both in letter and spirit. 

\ 

Re,l,. of G ..... a" 
The recommendation of the Committee has been accepted. 

[Ministry of Welfare O.M. No. 1I1.13014/3/86:PCR (DESK) dated 
11.12.19t6J 

R,co •• ,ad.aloa SI. No. 16 (Par. ~.l~) 

Aa regardl obtaining information about the postilll of Sebeduled 
Cafte/Tribe district level officers in the sensitive are ••• tbe Committee feel. 
there should be DO problem for tbe Ministry of Welfare as they are lIeCeiy. 
IDI a Dumber of atatemeDts periodically on the crime ,ita_doD from tbc 



Stat_/Unio .. :Territories. Obtaininl of tbis informatioa I. imporlant in, u 
mucII a. it will be a vital indicator of the extent to which luide1inOiof the 
Cellaral Government are beiDg implemented by the State Government.. It 
har-ell, acecil to be emphasised that apPOintment of Scheduled Caste/Tribe 
om,,1 at Diltrict level and police officer. will 80 a lon8 way in preventiD, 
atrocitiel oo·Scbeduled Castes and Scheduled Tribes. 

a.,., 01 Go, ..... t 
TIle Inaestion o( the Committee has been accepted and infol'lll8tioa 

fCprdinJ-poItin, of officers at district level will be obtained from important 
States. 

(Ministry of Welfare O.M. No. III.13014/3/86-PCR (DESK) dated 
11.12.1986] 

R.co •••• d.tlOD SI. No. 17 (pan 4.15) 

The Committee need hardly stress that the complaints of trlbals of the 
Kolhan area' in Singhbbum district (Bihar) should be looked into 
thoroughly and it should be ensured that no harassment is done to tbem by 
the unscrupulous and vested interests. The Committee desire tbat they 
should be liven their due abarc in the local administration i.e. in Gram 

)l l ~ Panchayat Samities, Cooperatives and otber statutory Com-
mittees at ditrerent levels so tbat they have a feeling of involvement in tbe 
affairs of tbe Stale and a sense of oneness with the rest of tbe population. 
Tbil will also instil a lense of security in them. 

Repl, of Go,er •• 'Dt 

The oblervation of the Committee has been brought to the notic, of 
tile State Government of Bibar for necessary action. 

[Ministry of Welfare O.M. No. 1II.13014/3/86-PCR (DESK) dated 
11.12.1986) 

C ..... t. of tile Co_lttee 

1'111 Co •• lttee ".1. Ilk. to bo" "........ trl.... 01 &ea.u ... 
(81 ........ DIstrict •• lbar) ar. DOW "IDI11'1II d •• Nue la 1ocaI-........ 
uatIea to lDItll •  , ..... of ID,ol'IIDeDt la tile "aln of tile State ad .... 
__ 01 IIMarltJ .. tile •• 

a.c ..... atlo. SI. No. 18 (Pan 5.14) 
Tbe Committee appreciate tbat very detailed and comprebeDlivo 

,uidelincs bave been inued by the Union Government to all tbe State 
Goveromcntl/Union Territory Adminiltrationl in tbe years 1980 and 1985. 
In thele suideliDCI tbe Central GovernIQent bave suggested prccautioDa" 



.4 
and preventive mealures. pun itive mealurel, mealures of rehabilitation of 
victims of atrocities and measures of personnel policy for effectively des lin. 
with atrocities againlt Scheduled Castes and Scbeduled Tribes. Tbe 
Committee firmly believe that if these guidelines/su,geltions are followed 
meticulously and implemented in letter and Ipirit by tbe State Governmenta' 
Union Territory Administrations, the crimes against Scheduled Caltes and 
Scheduled Tribes can be obliterated to great extent. However, when the 
Committee see the actual crime statistics furnished to them by the Central 
Government they are compelled'to form an opinion that due importance 
and lerioul thought has not been given by tbe concerned State Governments/ 
Union Territory Administrations for proper implementation of these 
luidelines. 

The observation made by the Committee bas been brought to the 
notice of the State Governments/Union Territory Adminiltrations for. 
neceslary action. 

[Ministry of Welfare O.M, No. 1II.13014/3/86-PCR (DESK) dated 
11.12.1986) 

RecommeDdatlon SI. No, 21 (P .... 5.17) 

The Committee also recommend that dedicated officers, wbo have a 
burning desire to serve tbe weaker sections of lociety, should be posted in 
tbe atrocity prone areas. Only sucb officers can deal effectively with anti-
social clementi, musclemen or criminals who are bired by tbe powerful 
.vested interests in the village for harassing the Scheduled CastefTribe 
'People. Tbe officers/stall' who do commendable work in providing protec-
tion to Scheduled Castes/Tribes should be fully rewarded and tbeir work 
and conduct shOUld be given proper pUblicity, Tbe State Government may 
a.so be advised to consider baving some sort of incentive sc:hemea like 
special increment. casb bonus, facilities in the matter of bouliol etc. for 
tbose officers, staff and workers Who do dedicated work: for prevention of 
atrocities and anti-social activities against Ihe Scheduled Caste aDd 
Scheduled Tribe people On the other hand, officers wbo sbow any dereliction 
of duty and connive with the criminals sbould be liven eumplary 
punishments and not merely transferred to some otber district. Police 
OlBcers wbo show reluctance to register cases of atrocities promptly should be 
punisbed after institutiog proper departmental inquiry ~ d  their 
c;ondgct. 



The above recommendation made by the Committee hal been broqht 
to tho notice of the State Governments for necessary action. 

[Ministry of Welfare O.M. No. 1II.13014/3/86.PCR (DESK) dated 
11.12.1986] 

Com ••• tl 01 the COllUDittee 

TIle Comaltt .. woald lib to bow tile retlctloD of State GOYIm ..... 
to die ree ..... d.tIOD repr.ID. rew.rd to dedicated work.n IBd pul ... 
_eDt to police omeen wllo abow denltctloD 01 d.t,. 

Rec_meadatloD SI. No. 13 (Para 6.13) 

From the information furnished on tbe disposal of cases under 
Protection of Civil Rights Act. 1955. the Committee find tbat every ye.r 
about 4000 cases are registered but the number of cases pending bas sbot up 
to 7299 at the end of 1983 which was 4547 and 4S4S at the end of 1981 and 
1982 respectively. The Committee bave been informed tbat majority 01 
these cases are pending in four States viz. 1575 in Mabaralbtra, 1422 in 
IC.amataka, 1117 in Madbya Pradelh and 1983 in Tamil Nadu and for the 
cxpeditioul disposal of tbese cases 4 Special Courts each have been let 
up in Tamil Nadu and Madhya Pradesh in 1982 and 1983 respectively. Tbe 
proposal for setting up similar courts in Mabarashtra and Karnataka il 
under active consideration of the respective State Governments. In Andbra 
Pradesh (475 cases), Bibar (135 cales) and Rajasthan (338 cases) wbere 
there is sizeable number of cales pending with the courtl. Special Courtl 
bave been set up. In Gujarat (291 cases) tbe Higb Court felt tbat ir 'Peelal 
courts are set up tbey will not be having sufficient work as the number of 
cases pending is not blgh. In Uttar Pradesb (476 cases) the Allahabad 
Hip Court has issued orden to all District Judles to take prompt action 
in all PCR. Act cases. 

It has been rightly Itressed in the guidelincs iuued by the Central 
Government in 1980 (Punitive Measurel. Item 10) that "real justification 
for Special Courts is the need to seeure punilhment for crimes under tbe 
IPC or under the PCR Act wilh deterrent rapidity and to immpress ofrenders 
al well as ~ l l offenders of the firm determinatioD of tbe State 
Governments to put an end to atrocities once for all. irrespective of tbe 
Dumber of cases on file". Tbe Committee, tberefore, ~ ll  recommend 
that Special Courts Ihould be let up in all tbose Sialel where atroc:ity ca. 
are lyiD, peudinJ. 



Tbe recommendation of tbe Committee bas been a"epted in principle 
and tbe matter will be pursued with tbe State Governments. 

[Ministry of Welfare's O.M. No. IlI.13014/3/86-PCR (DESK) 
dated 30.1.87] 

RecommeDdatlon Sl. No. 14 (Pan 6.14) 

The Committee also recommend that more sucb courtl should be set up 
in the States where the number of pending cases is very higb and .tbe courts 
already establisbed cannot cope with the quantum of wort. All out efrorts 
should be made to dispose of pending cases as speedily aspoasjble -and 
reduce the number of pending cases, since delay in disposal of cases and 
awarding of punishment to tbose guilty of practising untoucbability only 
strengthens tbe hands of offenders wbo ignoretbe authority of admillistra-
tive machinery as being ineffective. 

ReplJ of GOYlmmeDt 

The recommendation has been brought to the notice of the State 
Governments for necessary action. 

[Ministry of Welfare's O.M. No. III. 13014/3/86ePCR (DESK) 
Dated 30.1.87] 

Com_atl of tile Co_Itt .. 

TIle Co ... tt.e woald like to bow tlae ltePl tak_ JJJ tile State Gofer.· 
... ta for lpeed, dilpoal .f peadID, ca.. ID .. rloa. coar'l r.lat", to 
alrodd .. 08 ScWal .. Cutea/Trlbes. 

Reco ••• aUoD SI. No. 26 (Para 6,16) 

Tbe Committee are surprised to note that presently there is only one 
Voluntary Organisalion of all India nature namely Harijan -Sewak Sao,h, 
Delhi which is engaged in the work of removal of untouchability. As reo 
moval of untouchability is a gigantic task, the Committee are of the view 
that it is necessary to elicit the cooperation of otber voluntary o ... anilatioDs 
which are engaged in similar welfare activities. 

The Committee hope tbat Ministry of Welfare would look into the 
matter and find out which otber voluntary organisations can help in the 
mldication of untouchability. Tbe Oov::rnment sbould encourage other 
locial or.anisalions to come forward to do voluntary social work for 
removal of uotouchability. 



.t 
..,.,efGeft.-l 

:n.e _moadation of the Committee has been noted. 

IMiDiatty of Welfare'. Office Memorandum No. III. 13014/l/86·pCR (DBSK) 
dated 30.1.87) 

C .. meatl of the Committee 

TIle eo •• lttee ,,_Id .Ik. to kaow wbat actio ............... /11 ...... 
..... ... .. taka' to .lIda eoopentloD of ot..... yola""I1/_" 0,... __ 
al.1 lor ... 0. of utOllc ... llltJ. 

Recommeadatl.,. SL No. Z8 (Pan 7.31) 

The Committee are constrained to note tbat tbe number of Cuel ..... r. 
ding crimel against Scbeduled Castes pending in Courts in 1982 wal 23662 
which has riseo to 26261 in 1984. The number of ca5eS rcgardinl crimes 
apiDlt Scbeduled Tribel pending in courts in 1984 is 1114 and cases peadinl 
investigation a"re 2240. Jnspite of tbe fact tbat tbe Union Home Minilter 
made varioul luuatiOlll·jn the pid.liocs iuued by biln to all the State 
Govemmentl to ICe that dilPolal of tbele cases il expedited, tbe number of 
peadinl cues bas iacreased from year to year. Tbe Committee are per· 
turbed to note that the State of Uttar Pradesh. wbere the number of c .... of 
crimes alainst Scheduled Castes is tbe highest i.e. 13,692 in 1982, 14,754 in 
1983 and 12,063 in 1984. bave not let up aay Special Courtl to eaped". tho 
diapolal of cas ... 

The Committe recommend that Mini.try of Welfare should impreu 
upon the State Government of Uttar Pradesh to let up Ipecial courts for 
quick dlspolal of easel of crimes against Scbeduled Castes. 'lbe CoatraJ 
Ga.eroment .hould also ask otber States which bave not Nt up .pecial 
COUrtilO fir to take neceuary action in tbil reaard if tbe number of pcadial 
cues ia lar,o and cannot be dilposed of by tbe ordinlry courl. within. ne-
.... bletime. 

The recommendation of tbo Committee bal beea noted. 

(Mioiltry of Welf,re'. O.M. No. III. 13014/J/86-PC& (DESK) 
dalod 30.1.87] 



I,t 

C ..... nu of tile C.mmlttee 

Tbe Commlltee woald like to be apprilld or the act ... tit ... , the 
Mlnlat.,. or Welflre to ealare thlt Special Coarta are lit ap I. the .Stat .. 
where tbe namber or ,.adlDI elsea la larle Ind eaaot be dlapOled or., tile 
'nlltlDI eeart. wltbln I reuoalble time. 

Reeommeadltloa SI. No. 29 (Pin 7.32) 

Those States, which have already set up Special Courts for expeditious 
disposal of atrocity cases should also be asked to re"iew the poiitioriand if 
Decessary the number of such courts may be increaied to ensure quiet dis. 
posal of sucb cases. 

Re,ly of GoYerUleat 

The recommendation has beeD brought to the Dotice of the State 
Gcwernments for necessary action. 

[Ministry of Welfare's O.M. No. III. IJOI4/3/86-PCR (DESK) 
dated 30.1.87] 

ReeommeadltloD 81. No. 30 (Pan 7.33) 

The Committee need hardly stress that if crim"s against Scheduled 
castes and Scheduled Tribes afe to be checked, the police force Ihould be 
efficient, quick to act and must have a sincere approacb to investigate the 
easel with the utmost speed. Tbe. police at tbe district level must devolop 
tbeir own sources of information so that most of tbe crimes can be pre-
vented by timely action after receipt of advance information. The Com-
m,ittee also stress the. need to de ~e the police force in the sense that 
the 'arms provided to be~ shOUld be light, of modern desiln. sbould be 
easy to operate and should add to the efficiency of the polic:e o8lcer. Tbe 
introduction of 'Walkie Talkie' sets for quick transmission of measalea in 
, all Police Stations should be considered. The Committee hope that there 
will be no dearth of this device in tbe country and c:ould be made available 
to tbe police of Slate Governments without difficulty. This device is libly 
to increase efficiency of the polic:c force. 

RepI, .rG.' ..... t 
The recommendation has been brousht to tbe Doticc of the State 

Governments. 

[Ministry of Welfaret
• O.M. No. III. 13014f3/86-PCR. (DESK) 

dated 30.1.81) 



c .. aie ... 'of ... CnIIIIttee 

Ttle MI.lstry should eDlure tlllt tbe 88lleetloDI ."e " t .. C._lt_ 
are actaall".pl.m.ated by tbe Stat. Go,era.eau aB tile cr'" .... 1IIt 
SC/ST are brODlbt uader contr.1. 

R.eommeadatloa Sa. No. 32 (P .. 7.35) 

The Committee also recommend that the State Government Ibould 
provide adequate ~  to the prosecution witDes... 10 tbat they do 
not turn hostile out of a feeling of insecurity or otber e u e ~  wbleb 
tbey are subjected by the influential aod powerful vested iaterests. ' 

Repl, of Go,erDm.t 

The recommendation of the Committee has been brou ... t to tbe Dotlce 
of tbe State Governmentl for neccuary action. 

[Ministry of Welfare's O.M. No. III. 13014/3/86-PCR (DESK) 
dated 11.12.1916) 

Recommluclatloa SI. No. 33 (P .... 7.33) 

The Committee haYe been informed that the State GoverDment of Tamil 
Nadu have instructed the Dibtrict Collectors and the SuperiDtendeDtl or 
Police and the District Judges to get together once in a month to review tbl 
pOlition regarding larp.lcale .acquittal of offeoders of crimes alainst 
Scheduled Castes and tbey are taking mealures on tbe basis of luidelinet. 
The graot of bail to tbe accused in cases of atrocities on Scheduled Castes 
is being resisted. 

1;he Committee appreciate the efforts being made by the Goverament 
of Tamil Nadu to enlure punishment to the perpetratorl of crimel alaiDlt 
Scheduled Caltes and hope that if such stepa are taken by other State 
Governments having larse number of cas.. of' atrocities and acquiU&1 of 
accused perlona, it can go a 1008 way in solvinl the problem of acquittal of 
culprits. The Committee, tberefore, urge the Central Government. to briq 
to tbe notice of other State Governments the mealuret adopted by the 
Government of Tamil Nadu and impresl upon them al.o to (ollow them 
visorously. 

"plJ of Got.nataa 

This observatioo of the Committee hal been brousbt to tbe notice of 
the otber State Goveroments impressing upon them to do the aeedful OD 
these lines. 

[Miniltry of Welfare' I O.M. No. III. lJ014/3/I6·PCR (DBa) 
,da&cd 11.I2.ltUJ 



R--. ........... 'N .. N.(It.- 7.3'7) 

r.be Committee .Dote tbat almOit aU the S&ateI bave .et up ,Special CellI 
'HarijaD Cell. for initiating or exercilillllUPGrvilioD of prOlOCution fortbe 
contravention of tbe provisions of tbe ProtectioD of Civil Ri,,,,, Act and 
briDging about cases of atrocities alainst Scheduled Castes. 1 be Committee 
luglest that luch CeUI sbould be let up at tbe Diltrict and Taluka leyell 
also in the Statel where the problem of atrocities on Scheduled Cutesl 
Scheduled Tribes is acute. Wide publicity Ihould also be' givco relardiDl 
exiltence of tbese Cells at tbe State/District/Taluka levels 10 that in time of 
need Scbeduled Castes/Scbeduled Tribes caD approach tbese Cells and 
register complaints regarding atrocities committed against tbem. 

Tbe Committee furtber recommend that for tbe efficient functioning of 
these Cells adequate lupportinl Itall'lhouid be'provide for which Central 
auistanee is also available to tbe State Governmcot .. 

• e,., efGete...-.t 

The recommendation bas bocn broulht to the notice of tbe State 
Governments for neee.ary aetioo. 

fMiniltry of Weifare'l O.M. No. III. 13014/3/86ePCR (DESK) 
dated 30.1.87) 

Rec .......... ·SL No. 35 (Pua I.') 

The Committee have been informed that lIlonthly reports relatinl to 
crimes against Scheduled Cutes and Scheduled Tribes are scheduled to be 
received in the Ministry of Welfare by the 10th of tbe folloWinl month and .i" ..... onthly reports by tbe 'Stb of the month roUo"iog the .ix-monthly 
period. Prom the information fumi.bed by the Ministry, tbe Committee 
observe tbat six-montbly report for tbe period endinl 30.6.1985 sbowlng 
protreU of investigation of cases of crimes qainR Scheduled Castes and 
SChedUled Tribes was received only from six/seven States/Union Territory 
'Administrations. 'Similarly monthly reports relatinl to crimes against 
Scheduled Castes and Scheduled Tribes 'during the month of Augult, 1985 
were received from 6 States in the case of Scheduled CUtes and 14 States/ 
Union Territory Administrations in the case of Scbeduled Tribel. 

Tbe Committee need' bardly stres.· tbat in tbe absenCe of timely 'Ub-
mission of tbese statistical data by the States/Union Territory Administra-
tions, it is impossible to project the problem of atrocity on Scheduled Castell 
Scbeduled Tribes in its true penpective and IUgest ways and means to 
combat this menace ell'ectively as allo to take suitable remedial measures. 
1be' Committee. tberefore, .t ... ,ly urp the Ministry of Welfare to impress 
...,D8 tile State Governmcntl/Union Territory Administrationl to Itrictly 



adbereto "e IIChedule regard;n., collection aact,aubmissioD .o( •. .w. _-
tilll totcrimel 'pinst Scheduled C .. ~ .nd Scheduled Tribol.to,t ... C ..... 1 
Goverament. 'fhe purpQle of theBe reports i. defeated if tboreporll .-

not receiYeCI ftgularly and timely. 

Repl, of Go'er ..... t 

The observation' made by the COmmittee has been accepted aad the 
State Oovernments/UnionTerritory Administrations have ,been hapr ..... 
UPOD to adhere to the tftDe schedule for s".,dinl statistical returns. 

[Ministry of Welfare's O.M. No. III. 13014/3/&6-PCR (. S~) 

dated 11.12.1986] . 
RecommeadatioD SI. No. 36 (Pan 8.10) 

The Committee was distrelsed to Dote that althousb the proforma for 
uX:,moDthly report showing progress of invcstigatioD of cases, in,olwDI 
oft'eocel against Scheduled Castes and S ~uled Tribes wu revised in, 1984. 
tbe Scheduled Castes and Backward CIa .. es ~  of the Miniltr1 of 
Welfare ia It ill using. the old form. The Committet! hope that al allUled by 
Secretary. Welfare, during ovideru:e. a uniform proforma will bo adope.d 
by both the DivisioDs of the MiDistry of Welfare at an early date . 

• 
R.pl, of Go,er_t 

Action has JNready beeD taken and ~ uniform. ,proforma  has been 
prescribed for collection of six monthly dat'a tor Scbeduled Cutes allO. 

[Ministry of Welfare'S O.M. No. III. 13014/3/86-PCR (OBS!() 
. dated 11.12.198'1 

.~ •• d.ttOD SI. No. 37 (P .. ';5) 

The· Committee Dote the laadable objcctivOi of tile N .. i.,..I .... 
aration Coucil viz. to maintain commuDal peace, focUi atteotion on tho 
need for eschewing violence ~ b  _aker sections aDd irritanta to commu-
881 aod cUle harmony and devisiDg Way. and meanl to deal .ith tbem. 
The Committee are, however. distressed to note tbat it met 001, twice 
siDce its reconstitution in 1980-6rlt on 12th November, 1980 and then On 
21st JaDu8TY, 1984. A Coinmittee, namely ·Committee on' Communal and 
Calte Harmony' formed by tbe National Intesration CouDcil alto met onl, 
thrice i.e. OD 24th April, 1981, 211t June, 1982 and 30th November. 1982. 
At its third meeting. this Committee discussed tbe recommendations of til. 
Commiuioner for Scheduled Castca and Scheduled Tribel,.nd o'*rved 
that the Ceotre bad an over-ridiol respoolibility in the ~ e  of protection 
of weaker aectioos and allo .anted the St.te OO¥trDmentl to e&ctiwl, 
implemeot the laWi of land c:oiU.... boM" .. boar ... JDinim_; ..... 



the Committee are· surprised to Dote that. even after tb, • .,se or ~ 10IlI 
yean, tbe recommendations of tbe Committee on Communal and Calte 
Harmony are still beins examined by Government. The Committee feel 
that the objectives of lbe NalionallDtesration Council are lalldable and it 
undoubtedly can play and important role iD the upliftmeot and welfare of 
weaker sectioDs of society and save tbem from various types of delradation 
and atrocities, if it meets (requeDtly to dilellu. l.ter-lIIla. the problems o( 
Scbeduled Castes/Scbeduled Tribes and follow up its recommendations. The 
Committee would also like to stress that tbe Committee on Communal and 
Caste Harmony sbould play a more positive role and bold its meetinls at 
, least twice in a year. 

aeplf 01 Go •• r ... t 

Earlier Natiooal Integration Council and ill sub-committeea bave ceased 
to work with the reconstitution of tbe new Council on 19tb February, 1986. 
The new Nationallntell'ation Council in its meetina on 7tb April, 1986, has 
constituted a Standing Committee to formulate short-term and long-term 
measares to promole ct'mmunal barmony. It was also decided in the meet-
Ina tbat tbe meetinss of the National Inh'lration COUDcil and the Standing 
Committee will be beld al frequently as poslible. 

[Ministry of Welrarc's O.M. No. III. 13014/3/86-PCR (DESK) 
dated 30.1.87) 

a.co_.a.atloa 81. No. " (Pan 10.10) 

The Committee are. bowevcr. bappy to note that both tbe posts of 
Commillioner for Scbeduled Castes and Scbeduled Tribes and tbe Cbairman 
of lbe Commiuion for Scbeduled Castes and Scheduled Tribes have recently 
been Ailed up in February la.t. With tbOle appointments, tbe Committee 
bope that tbe two organisations will actively perform tbeir assilned fune-
tiobs and present tbeir reports to tbe Parliament relularly and in time. 

a.,lf or GoYer .. ellt 
The observation made by the Parliamentary Committee hu been 

Doted. 

[Ministry of Welfare's O.M. No. Ill. 13014/3/86·PCR (DESK.) 
dated 11.12.1986] 

........... 0. 81. No. 41 (pIn 10.12) 

The Committee hope tbat tbe next Report of tbe Commillioner for 
Scheduled Castes and Scheduled Tribes will be comprehensive and cover 
tile period (or wblch ofBce of tbe Commialon.r remained vacant 10 tbat 
.~d l data compilod durin, tile period .. not 100t lipt of and it avaU-



II 

able for reference aDd remedi.1 measures taken wberever necess.ry .Dd 
poslible. a.,., ., GOYer ..... 

Tbe recommendation bas been brou,bt to tbe notice of tbe CODlml .. 
sioner for Scheduled Caltes and Scbeduled Tribes. 

(Ministry of Welfare O.M. No. III. 13014/3/86·PCR (DESK) 
dated 30.1.87J 

aece. ..... 1011 SI. No. G (Pan 11.') 

Tbe Committee Dote tbat tbe Statea of Aodbra Pradesh, H." ..... 
Himacbal PzadClb, OUJarat, Katoataka. Kerala. Mabarabtre. Uttar· Pr .. 
desh and West Ben,al bave .ccepted tbe reyised ratea of relief/coaaponsatioa 
sUlielted by tbe Comllli.ion for Scbeduled Casta and Scbedated Tribea. 
The States of Bihar, Madhya Pradesh, Orissa, Rajastban and Tamil Nadu 
baye also accepted tbose rates with slilbt modification and tbe matter il 
beinl pursued wfth tbe Government of Punjab. 

The Committee feel that the ratel of compensation as suUested by tbo 
Commission for SC/ST should be accepted by all State Oovernmeall and 
Union Territory AdminiltratioDi. In addition to tbe monetary relief to be 
provided to the victims of atrocities,.n attempt sbould also be made to' 
provide ,ainful employment to tbe widow, Ion or daulbter of tbe penoD 
wbo bas lost bi. life al a result of the atrocity committed. The Committee 
need hardly Itreu tbat providinl a Job to the next of kin of the decealed.iI 
a better compenlation in tbe lonl-run as it provides meant of Iivelibood 
which is an euential inlredleDt of any acheme for rebabilitation. 

a.,I, 0' GoYem.e.t 

Tbe recommendation haa been broulbt to the notice of tbe Statl 
Governments. 

(Miniltry of W.lfare O.M. No. III. 13014/3/86-PCR (DBSIt) 
dated 30.1.17) 

c ..... 0' tile C._UtH 
n. eo •• lttee ..... Ilk. to bow ,lie ractln of Stale Gof.n ..... 

to aM r ......... t, ... UIIe eo. .. ttee ......... ""'.'" .... 1aI •• ...,. 
_lit to ..... u ., k' • ., die ....... . 



~ . ~  .IU. 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF 

GOVERNMENT REPLIES 

RecomaeatlatloD SJ. No. l' (PIrI5.15) 

The Committee further note that in spite of various legislative and ad-
minlstratiye measur."._ and protechve;/eaillatioDicnacted by the State 
Governments/Union Territory Adminilltrations, tbe exploitation of poor 
S61iedUltkI eastes/Scbeduled· Tribes stiH contioues anabated: TiWitI is "'dent 
hom tile fact tbat tbe bonded labour system i8 still preval. in ...., 
Stlfft, litld belon8iog to Schedulecl Clltel/Scbeduled Tribes is being 
aHeaated and they are also denied thatltatutory minimum wages. 

The Committee would like the Central Government to impress upon the 
State Government. to review the implementation of their protective 
le,islationl and to pluS the loopholes where necessary. The Committee 
need hardly stress tbat the implementation of the guidelines and various 
protectiye legislations enacted by State Goyernments/Union Territory 
Adminiltratlons to save tbe Scheduled Castes/Scheduled Tribes from all 
lortl or exploitation/atrocities should be continuously reviewed at the level of 
Chief Minilter/Chief Secretary/Home Secretary or the state Governments' 
Union Territory Administrations to watch their effectiveness and to remove 
the'bottlenecks, if any, found in their implementation. 

Reeo •• e.datiOli 81. No. lO, (Para 5.16) 

The Committee also recommend that there should be quarterly 
IDMtinp between tbe olicials of the Central Government and State Goyern-
ments concerned for this purpose. The Central Ministries of aome Affain 
and Welfare should also hold half yearly meetings with tbe Cbief Minister • 
.. review l~ l  of the guidelines iulled by tbe Qutre. 

Repl, of . ~.e  
. 

As relards effective implementation of the various legislative and 
lIifIDtiIi.treti"emeasurts and protective legislationnlft.tted ·b)lStat.,. Govern-
..... ~ 'be 'eeMamed Minletriet "z· Department of Rural Development and 
Ministry of Labour were approached. They Jaa". irlformed that ·oflioera (J( 
Rural Development Department periodically visit for mClnitoring and 
... sin, the implementation of various rural development pro,rammes 

24 



including land reforms protrammes. Conferences of Secrct.rles/Mlniiteri 
arc also held to discuss policies and implementation of these program ...... 
Thus a close contact is kept witb State Governments. Ministry of Labour 
have already issued instructions for permanent rebabilitation of bonded 
labourers. Inspections are calfied out by the officers of tbat Ministry to 
see the state of bonded labourers rehabilitated by State Governments. 

The recommendation of the Committee regarding the review of the 
suidelin08 issued and various protective leBislations enacted from time 10 time 
is being broupt-to the Botice of the State Oovemmcnt8/Union· Terri&orY 
Administrations. So far a8 the implementation of the guideline. isOODce ...... 
ed, review is being done at tbe Central level and tbese guidelines are revised 
from timo to time in the light of tbe sperience gained. 

Officers of tbe Central Government vi.it tbe States and also discu.s tbe 
matters relating to implementation of various scbemes/prolrammes I'CBularly. 
Discussions are allo held between tbe Ministers of tbe Central Government 
and State Goycromeots and even at the level of Cbief Ministers of tbe 
States whenever tbe Welfare Minister and Deputy Minister, Welfare, visit 
tbe States or tbe Chief M ini5ters or otber Miaisters visit the Capital. It 
may, however, not be feasible to lay down a time limit to hold meetinp 
with Cbief Miniliten half yearly for tbe purpose of discussins tbe guidelines 
issued to the State Governments regarding prevcmtion of atrocities on 
Scbeduled Castes. 

[Ministry of Welfare O.M. No. 1II.13014/3/86-PCR (DESK) dated 
30.1.87) 

.eco ...... lo. SI. No. 31 (Pan 7.34) 

The Committee regret to note that the number of offenders acquitted 
is far more tban tbe offenders convicted in tbe case of crimes committed 
against Scbeduled Castes. From the statements showing the progress of 
cases regarding crimes agaiaat· Scbedulod C ..... during tbe years 1982, 1983 
and 1984, it is seeD tbat that in 1982, 1483 persons were convicted and 2077 
acquitted, in 1983, 1383 persons were convicted and 2422 acquitted and in 
1984,1450 were convicted aod 18Sl acquitted. Tbe Commmittce bave been 
informed tbat one of the realonl for acquittal of offenders is the unwilliDI-
ness on the part of witnesses to attend courts as tbey lose wage on the 
days they attend courts. The Commiuee appreciate that the Central 
Government has extended financial assistance to compensate tbe wages of 
the witnesses involved in offencel under the PCR Act required to appear 
before the Court. They have also suggested a similar scbeme to be adopted 
by the State Governments so far as offences UDder fPC are concerned, wbere 
the Scbeduled Castes are victims. The Committee hope that tbe State 
Governmoott will avail of tbe ~ l a"iltaace oltended by the CODtral 



OoYemmeat for payment to witness required to appear before tbe courts in 
CODaection with cues of atrocities on Scheduled Castes and Scheduled 
Tribea. 

Repl, of Goyem •• t 

The recommendation bas been brought to the notice of tbe State 
Governmtnts. Howeyer. for such a scheme. the finance will have to be 
bome by tbe State Governments; and the Central Government have no 
Icbemo tor ,ivins .ny typo of financial assistance to SC/ST victims under 
IPC offencel. 

[Ministry of Welfare O.M. No. 1II.13014/3186.PCR (DESK) 
dated 30.1.871 

•• c ....... tlo. SI. No. 38 (P.n 10.9) 

The Committee note tbat tbe reports of the Commission/Commissioner 
for Scbeduled Castes and Scbeduled Tribes deal. I"ttr-alla. with all the 
important cues of crimes against Scheduled Castes/Scheduled Tribes which 
come to their notice through different sources and bring to light very 
autbentic report' about adequacy or inadequacy of action taken by 
Government. The Committee are. however. sorry to point out that there 
bad been no Commissioner for Scheduled Castes and Scbeduled Tribes 
for the last 8ve years or so and the post of ~  of the Commission 
tor'Scbeduled Castes and Scbeduled Tribes bas also remained vacant for 
quite some time. In the abstnce of the heads of those important institu· 
tions there bas been no report of tbo Commis.sioner from 1982 to 1985 and 
the Commission wbich came into being in 1978 could submit only five 
Repomso far. Tbe Committee would like to know why these POlts were 
allowed to remain vacant for IUch Jong periods. 

Action to 811 up the post of Commissioner for Scheduled Castes and 
Scbeduled Tribes. after the rttirement of the last incumbent, was initiated 
immediately but no decision could be taken due to non.availability of a 
lait.blo penon of eminence and repute in public life. 

Similarly. every drort was also made to find out a suitable person for 
tbe post or Cbairman in tbe Commission for Scheduled Castes aDd Scheduled 
Trlbn aDd it took sometime to fill up the post. 

(Ministry of Welfare O.M. No. 1II.13014/3/86-PCR (DESK) 

~  U,12.198(ij 
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a.CO .......... SI. No .... (Para 10.11) 
Tbe Commi88ioner for Scbeduled Cae'Ct,and Scbeduled Tribes and tbe 

Commi8sion for Scheduled Castes and Scbeduled Tribea mako valuabl. 
8ualltioa8/HCommeadatioas after makins tboro. aDd .. ~ IIaCIJ .r 
various problems facecl by Scheduled Castos and Scbec:luled'''I'rftMI. 'I'M 
Committee find that majority of recomllleDdationl pertaia to tbe State 
Governments and as sucb tbese are forwarded by tho Ministry of Welfar. 
to tbe State Governmenll for appropriate actioa. TIle Commmittee are 
QOIlltraiDed to observe tbat very few State Governments pay proper &ttea-
tion to these recommendations and forward their rrpliel/coQlmeota to 
Miniltry of Welfare in time. Tbe Committee. tberefore, empba,iae that 
the Ministry sbould bave resular dialoJUo witb tbe State e~  It 
tbo highest level and impress upon them to take appropriate action to 
implement tbe recommendations of tbe Commilsioner/Commlulon tor 
Scbeduled CasteS/Scheduled Tribes. Tbe Committee would allo Jib lb. 
Ministry of Welfare to consider wbether a mechanism could be devised at 
the Centre to watch implementation of these recommendationl by the Stille 
Governments or other autborities concerned. 

aepIJ 01 Gonn_t 

As lOon as the printed copies of tbe Annual Reportl of lb. eo... 
8ioner/C'ommiuion for Scbeduled Castes .nd Scbeduled Trlbea are ••• 
lvailable to this Ministry, tbe same are forwarded to all tbe Slate Gov .. -
mentl/Union Territory Administrations roqueltin. them to furailb tbe4r 
comments/action taken Itatements on the recommendatioaa pertabailll co 
tbem. State Governments/Union Territory Adminiltratiool are reaaiDdecl 
at resplar intervals till tbeir e ~  taken ItitemODti are ~. 
Tbe aperience sained so far on tbe basis of the repliel received from tbem 
is tbat tbe IU88estions/recommendations made by tbe Com .... loner/ 
Commiuion for Scheduled Castes and Scheduled Tribes are aeurl'" 
implemented by tbem, of course to tbe edent it il practiclble keepla. ID 
view the local conditionl prevailios in a particular State. I' lay of die 
recommendatioDI is not acceptable to a particular State, tbe reilODI tbr 
tbe lame are intimated to this Ministry. In cue tbe realODI ............. .., 
the State Government are Dot foond to be copnt, it it alwa,. opeD fer 
tbe Central Government to iuue luitable directionl to tblll ..... CJo\wIt. 
ment II provided ander the Conltitution. Thil providea tile __ 17 
mecbanism at tbe Centre to watcb tbe implementation of the I'eCOmmeacla· 
tioos by tbe State Governments and other autborities conoeraed. 

lMin'istl')' of Welfare O.M, No. UI.I3014/3/86-PCR (DESK.) dated 
11.12.'916, 



CHAPTER IV 

"RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
,. RBPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

COMMITTEE AND WHICH REQUIRE REITERATION 

Reeolll ....... tlqa SI. No.4 (Para Z.13) 

, The Committee note that from November, 1985, the sUbject of the 
Welfare of Scheduled Castes and Scheduled Tribes and other Backward 
Cillses t'iial been taken out of the erstwhile Ministry of Home Affairs and 
placed under tbe cbarge of the Ministry of Welfare precisely to ensure that 
• the subject of welfare of Scheduled Castes and Scheduled Tribe. e e ~ 

more intensive and continuous attention at the highest level. In support of 
this decision, the Secretary. Ministry of Welfare has stated duriog evidence 
that "when YO,\l look at tbe welfare you cannot ignore the incidence of atro-
cities...... We deal with them as law and order function. We deal with 
them as control function. It will be possible to look at tbe subject of 
atrocity as an essential indicator for the general welfare of Scheduled Castel 
and Scheduled Tribes. For tbat purpose. it is true that tbe Ministry of Wel-
fare may not be in a position to issue directions to tbe Home Departments 
iD the various States". He bas furtber stated that "tbe functions of the 
Ministry of Welfare do not extend to direct implementation of the law and 
Order (unction. We willtak:e the assistance of the Ministry of Home Affairs 
and the otber instruments of law and order and administration and there .iII be occasions wben we will be giving counsel to them also and we will be 
seekillg'their cooperation and advice also." 

From tbe views expressed by the Secretary. Ministry of Welfare during 
evidODce, the Committee are led to believe tbat tbe Ministry of Welfare 
wog.Jd not be able to tackle the problem of atrocities on Seheduled  Castes 
aDd Scbeduled Tribes quite independently. The representative of the Minis-
try of Welfare admitted during evidence tbat for direct implementation of 
law and order function they bave to take the assistance of tbe Ministry of 
Home Affair& and otber instruments of law and order and administratioDl. 
The Committee do not apptllCiate the decision of tbe Government to transfer 
tbe IUbject of atrocitics on Scheduled Castes and Scheduled Tribes from tbe 
Ministry of Home Affairs to a separatc Ministry of Welfare. Thcy do Dot 
subscribe to the view that tbc Ministry of Welfare will be able to deal with 
tbis problem more effectively. It is needless to point out tbat cases of 
,trocities ~ closely connected witb law and order problem and if thc Min-
iStry of Welfare have to seek tbe assistance of Ministry of Home AfI'ain 



eitber in tbe matter of lettinl information or issuinl necessary dirccdWS td 
tbe State Governments/Onion Territory Administrations. it would only. 
result in avoidable delays. The Committee. tberefore. recommend tbat 
implementation of all welfare programmes for tbe socia-economic develop. 
ment of Scbeduled Castes aod Scheduled Tribes sbould' be dealt witb in tbe 
Ministry of Welfare, but as far as the subject of atrocities alainst Scb •• ed 
Castes and Scheduled Tribes is concerned, this should legitimately be re-
entrusted to the Ministry of Home Affairs who bave all tbe macbinery for 
maintenance of law an" order and cbannel of communication of orders and 
instructions at their command. Tbe Committee feel convinced that it is 
diflicult to deal with tbe problem of atrocities io isolation as it i. clolely 
linked "itb the law and order problem whicb may arise in a Itate under 
particular set of circumstances. 

The Committee need hardly stress that whenever Scheduled Castes and 
Scbeduled Tribes assert tbeir legitimate rights and raise tbeir voice alainst 
exploitation and injustice, tbe powerful veited interests try to cow tbem 
down and terrorise tbem. This is tbe genesis of most of tbe crimes del 
atrocities alaiost Scheduled Castes and Scheduled Tribes. Tbese matten 
are closely linked witb law and order situation and as such tbe .abject of 
atrocities sbould be withio tbe jurisdiction of the Ministry of Home ~ 

The Committee would, therefore, ,ike tbe Government to reconsider tlleir 
decision aod traosfer back this subject to the Miniltry or Home Aft"aitl, as 
lOOn as possible. 

a.,.,..fG ......... 

Tbe above recommendation of tbe CommiUee hal been considered and 
~e do not a,ree to tbe same. 

[Ministry of ,Welfare O.M. No. III. 13014/3/86-PCR (DBSIC) 
dated 30.1.87) 

c ..... t. oft" C ........ 
Pleale see Chapter I, para 1.4. ., 

aeeo_ ... att •• 81. No. 10 (P .. 3.36) 

The Committee note that tbe enforcemenl of the minimum walesia 
UDder constant review of tbe State Governments and tbe Central Govero-
mente The State Lab:>ur Ministers hav", also discus.ed this matter durinl 
their conferences held from t,ime to time. They have also luuested that 
tbe machinery for tbe enforcement of tbe minimum wages .bould be Ilren,-
tbe.ued. The Committee further note tbat the Minislry of Labour bave evol-
ved a centrally sponsored scheme on a pilot ba.is for assistin, tJte Slaica to 
.treqtben their enforcement machinery and in the current ~ be e is a 
prOYiaiOD in the aDDual plaa of as. 30 lathl for tbis proJramme.; 



the Committee are of the opinion tbat non-payment of minimum wa8M 
II one of the main caulOl of atrocities on poor Scbeduled Calte/Scbeduled 
Tribe apicultural labouren. Wbenever tbey try to assert their riabt to set 
alaimaID wapi l e~ by tbelaw, tbey arc threatened and atrociticl are per-
petrated upon tbem. Tho Committee, tberefore, recommend that the Ill-
foroement machinery for implementation of Minimum Wa .. Act in different 
States lbould be adequately strengthened and the Ministry of Labour abould 
pro¥lde lufllcient money for the purpose so tbat the Minimum Wagel Acts 
ate Imoathly implemented in all the States. Besides, the State GOYOrn-
mentl ibould allO lupplemcnt tbele measures with other schemes/prolram-
.. for tbe employment of agricultural labourers in tbeir respective States 
tltroolhout the year to strengthen tbeir bargaining power/aDd to save them 
from uploitation and harassment. 

R.,., of Go .. , •••• t 

The recommendation was referred to the Ministry of Labour. Tbat 
Alilli,'ry baa informed that they have evolved a Contrally Sponsored Scheme 
OD pilot balis for assisting tbo State Governments to strenathrD their eD', 
fOl'CllDCDt macbinery. In tbe current financial year, a sum of Ra. 40 lakhs 
haa lMea eanuarkcd for this purpose. The scbelQe bas'been extended to 
foar Statel Damely Madbya Pradesh, Rajasthan, Oriisa and Manipur. In tbe 
ourrtD& lnaDeial year, there is no proposal to, extood tbe scheme to otber 
States. Tbe Ministry of Labour bas also opined tbat tbe qUOllioD of e)lteD-
dina tbe scbeme to other States will be conSidered after gaining the experi-
ence of tbese four States regardtftt etrecttv.acss of tbe scheme. 

lMinistry of Weifare'l O.M. No. III. 13014/3/86·PCR (DBSK) 
dated 11.12.1986] 

C __ a of die eo ...... 

Please lee Chapter I, para 1.7. 

R.co ..... atla 81. No. 11 (Pan 3.37) 

Tbe Committee have been informed that the Bonded Labour System 
atanda statutorily abolilt.ed Ull"Ouahollt tbo COUDtrJ witb effect from 25th 
October. 1975 under tbe Bonded Labour System Abolition Act. 1976. Under 
the Act, tbe responsibililY for identification. releaBe add rebabilitation of 
tbe bonded labourers rests witb the State Governments concerned. ,. At tho 
Central level. the Ministry of Welfare' happens to be tbe nodal MinistrJ in 
the matter of .ivinS guidelines, coordination and monitoring tbe welfare 
iChemesj prolrammes being implemented for Scheduled CaatesfSchodulod 
Tribes by various Ministries. The Welfare of boaded labour il thO'res-
poDtibility of Ministry of Labour and tbis item is also included in tbe Spe-
0'-. CoaIpoaeat PlaD of tbe Miniltry of ,Labollr. 



•• 
~ resuds the total allmber 0( boMed I."'nn .... 08 ..... ~ ..... 

dilled Castes/Tribes in the cOllnt..,. b~ Coatoittoe are surprised to ..... ..... 
ao autbentic: fi.urOi are available wi'" the Qo".rDlDeaL Tbero it. ..-, 
difference in tbe nUlnber of bonded labourers estimated by till...,.,.,. GO_· 
ducted by the State Governments. National Sample Su"e, Orlani.tJoa 
and tbe Qandhi Peace Foundation. 

The Committee need hardly stresl that uDless a clear picture about th. 
maanitude of the problem is known to the CeDtral and State GoverDlMnta. 
no schemes to eradicate this evil is loinl to succeed. TIle .Committee. 
thererore, recommend that comprehensive and reliable SU"eyI sbould be 
carried out in all the States/Union Territories to identify the boaded 

labourers. 

Ree ...... ti .. SL No. 12 (Pan 1.31) 

The Committee feel d ~ ~ will DOt ,.rv. au, llleful purpose to fr ••• 
Central scbeme for tbe rehabilitation of bonded labourers unlOlS tbe State 
Governmentl are in a position to identlry;tbo bonded laboure's ...... 8m 
instance. The Committee. therefore. rccommead that District Collecton 
should be made responsiWe 10. ideot;ilybo,Dded labourers in tbeir diltriotl 
and tbe Ceotral Government sbould provide arants to the State Goverameats 
for ItrenJtbeailll tbeir adminlattau .. m .. chia.., ia this ......... 

Ilo"J 01 GOI.r ... 

The above two e e d ~ lu  were referred to tra. 
Ministry of Labour. According to ·'them. under the JciDded Labour Sec-
tion (Abolition) Act. 1976. identiflcatiod of Bonded Labouren J. the r..poa .. 
slbility of the State Governmentt. Identification of bonded labouren it • 
continuing procels and tbe Slate Governmentl are atready etl.aaed in this 
task. AI per the fllur .. reported by the State Govern meats. . ~.  boldtcl 
labourers bave been identified upto 31.3.1'86. out of wblch 1,60,261 b ~. 

been rehabilitated leavial bebind a balance of 45.6" to be rehabilitated. A 
~ . 

larget or 19.128 Bonded l.abourerl bat been bed fot 1986-87. 

At praent. the Minialr, of Labour do not maintain _par'" ...... lor 
Scheduled CastClfSchedQled Tribes. Thus, it is dillk:ult to .... ty ..... .... 
ber of Scheduled Ca.tel Scheduled Tribe bonded labouren. Howewr,_ 
per the natioaalsuney conducted in 1978. it wu estimated that Ci6% or the 
lKmded labouren were Scheduled Cutes and 18% were Scheduled Trlbel. It 
may be proposed to revil' tbe proto,.. reporti.,. tbe laurn of boDdtd 
labourers to mate separate colu ..... for Scbect.led CastesJScbedaled T"" 
botb for identification and rebabiJitatia.. 

As roprds the alurn reported by Natioaal Sample SU"CJ Orpaju. 
tioa and Ouadhi Peace Foundation, it may be Italed tbat Cbe ..". 4*1-



•• 
duCaid by. tbem Were ODIy random lample IOrv.,. aDd coDclusions arrived at 
were only indicative, and do lIot indicate tbe actual number of Bonded 
Labourers and hence were not accepted by the Government for furtber plans 
ot rehabilitation.' 
; ',':" 

Apart from rehabilitation, identification .110 DOW forms part of tbe 
new 20 Point Progamme and it has beeD desired ·to involve voluntary agen-
cies in this important talk. Accordinsly, it has beeD decided to entrust the 
Identificitlon work to a voluntary asency viz. People's Action for Develop-
ment (tndiil) (PADI) functioning uDder the control of Ministry of Rural 
. el e ~ 

[MiDiltry of Welfare O.M. No. III. 13014/3/86-PCR (DBSX) 
dated 11.12.1986J 

. 'Ple .. e lee Chapter I, para 1.10. 
~ '; . 

• ........ do. st. Ne. 22 (Pan 6.12) 
... 1 .. ' 

, . 

The COlDIJ)ittee are distressed to Dote that practice of untoucbability in 
lOme form or the other is still prevalent in various parts of the country. 
Practice of untouchability which hal b~  abolished UDder Article 17 of the 
Constitution is a matter of shame for the wbole nation as a lection of our 
~ ~ e  ,is still beinl treated ~ untouchables. It is a matter of Ireat concern 
'that even after 'makins provision for more strjn.ent punishment under the 

~ ~~  o( Civil' Illahts Act, this practice should continue in any part of 
lbe cOuptry .. 1he Committee alree with tbe views of the Central Government 
~~~. ~ :,?ot ,cause of untouchability lies with tbe social. educatioaal and 

~. e  ~ d e8S of the ~ ed Castes. The Committee appro-
~ tb.-t the Government have e~ eued their determination to put an .end 

'to t'bil evil practice and bave taken various administrative and lelislative 
measures to brina about socio-economic development of Scheduled Castes. 
·n.Committee, however, feel tbat socio-economic development of Schedul-
ed Caates hal not taken place to the dOlired extent on account of the 
; fact tbat.a ,large section of Scbeduled eastes are still illiterate and contiDue 
, . \0 live, below tbe poverty line. The Committee Bnd tbat durin. the Sixth 

l~  e ~  introduced a new stratelY for tbe Welfare of Scheduled 
':CMtOI known as Special Compooent Plan. III addition. Government also 
_dertook variou. aoti poverty prolra.mel for railins tbeir economic 
status. The Committee recommeDli tbat an those welfare pro,rammes for 
Scheduled Castes should have proper lintasea durinl the Seventh Plan 
~  tbat majority of Scheduled Castes are able to cray tbe poverty 
'Ira; 'Y1he eDcf cirtbePfan. 



·t 
· .... ~. 

• I' '!.'. . 

Tbe Report of tbe Worting Group on the Development of ~l edule  
Castes durin, Sixth Five Year PI... bad. _Iready recommended proper 
Hnke .. for welfare programmel for Scbeduled Castes. Tbis bal been re-
iterated furtber in tbe Report of the Workins Group durios Seventb Five 
Year Plan. wbicb bas alred, been ch1:ula&od "00, all State Governments' 
Uoion Territory Administrations for necealary action by tbem. Besides. tbis 
point is also empbasised during the discussion beld in tbis Miaist" ... the 
Planning Commiuion to Inalise tbe draft Special Component Plan proposals 
of tbe States/Union Territories. 

[Ministry of Welfare O.M. No. III. 13014/3/86-pCR (DESK) 
dated 11.12.1986J 

PlealO see Cbapter I. para 1.13 • 

• IC ........ O. 81. No. 'Z7 (Pan 7 •• ) 

Tbe Committee are distressed to note tbat the crimes againIC Scbeduled 
Caltes have increased in a larle number of states over the years as is 
evident from the I,urea liven in' Appendix III and IV. The number of 
crimes alainat Scheduled Castes is very bi,b in tbe States of Bibar. Gujarat. 
Madbya Pradesb. Mabarashtra. Rajastban. Tamil Nadu and Uttar Pradesh. 
The total number of crimea against Scheduled Tribel have also lncrealtd 
in tb6 States of Madhya Pradesb. Rajasthan, Bibar. Mabaraahtra and 
Gujarat. Tbe Committee recommend tbat Ministry of Welfare should 
analyse critically the crime ,talistics of tbese States and Governments to 
stren,tben tlaeir intelliaence machinery; to set up Special Cella/Rarijan 
Cells both at State level and district level and ensure that at least one 
senior ofllcer like District Collector or Superintendent of Police belon,inl 
to Scbeduled Caste ~ u  is posted to eacb district. The Committee 
furtber recommend that in atrocity prone areas Ministry of Welfare should 
provide 100 per cent arut for moctinl the expeaditure incurred on the 
sottiu, up of Special Cells. 

The recommendatioD reprdin, ItrenstbeniD, of tbe intelJiaence 
macbinery bas been brouabt to the notice of tbe State Governments. As 
re,.rds the Committee's recommendatioo for ,ivin, 100 per ceot ar.DtI for 
settin. up Cells in atrocity proal areas. it is iDrormed that the National 
Development Council bat already approftCI the ftnaDCial pattern or the 
IdIeme of 'ImplCIDCIDtatioD or rca At:t: ~ d d UDdtr Ceaerall)' Spoaaorod 



'4 
Proaramme for Sneath Pia",. 'S): • :b .... ' 'It may. tberefore. Dot be 
poaiblo for tho GoverDmea' to provide lOOper ,ceot Irants for tbis pqrpose; 

(MiDist.., of Welfare O.M. No. 1II.13014/3/86.PCR (DESK) 
dated 30.1.(7) 

Pie ..... Cbapter I. para 1.16. 



ClfAP'DR V 

RECOMMENDATIONS/OBSBRVATIONS ON WHICH FINAL 
RBPLIES OF THE GOVBRNMBNT HA VB NOT BEEN 

RECEIVED 

.............. 81. No. S (IWa 3.31) 

The Committee bave been iaformed tbat dilputOi regardiDI loverameat 
owned waite land and ceilial lurplus lands allotted by Goyer. 111M' to 
Scbeduled Castes/Scbeduled Tribes il ODe of the maiD ca.... of auOcic. 
on them. The Committee regret to note that even tbe Ministry of Rural 
Development bave no information whetber a Yillaso to yillase IUrvey bu 
been conducted to know whether Scheduled Castes/Scheduled Tribes are ia 
actual polsession of the land allotted to them Or beloDSIDS to them. Nor 
do tbey baye Statewlse details of cases of dispossession of tbe Scheduled 
Castes/Scheduled Tribes from the lands allotted to tbem. The ColQmittee 
recommend tbat State GoYernments/Unio,n Territory AdminiltratioDl 
should be advised to conduct Yillase to yillaso suryey to ascertain wJrether 
the waste land/ceiling surplus land allotted to Scheduled ~ l ~ e  
Tribe beneficiaries is actually in their posseslion. Whero Scheduled 
Calte/SCheduled Tribe allottees have been dispollClled of lucb land by 
the powerful vesled interests, immediate action should be taten under the 
law applicable to the State with a view to ensure restoration of po...uon 
of their land. The Committee desire tbat the culprits or tuch crimes abould 
be given exemplary punishment so that they do not dare to commit such 
crimes in futuro. 

ae,l, 0' Go,eDIII .. t 
Tbe recommendation is beiDg examined in coDlultation wltb tlae 

Department of Rural Development. 

(Minlltry of Welfare O.M. No. 1I.13014J3186-PCR (DBSK) 
dated 30th MarcIa, 1M7J 

eo. .... ., .. c...-.. 
'DII c..l., .... llb to ........... ., tilt ............. ...... 

aoco ...... Io. 81. No. 2S (Para '.IS) 
The Committee Dote tbat State level Committees to review tbe workiDs 

of PeR. Act and for its efl'eclivo implomeotation have been sec up in .. 



of the States wbere the problem of untouchability is acute. The Committee 
are, however, perturbed to note that the State level Committees are not 
meeting regularly. The CommMtdt .te M t. opinion that whole purpose 
of (ormin, the State level Committee is lost if they do not meet reaularly. 
The Ccnttmktee. l e e e~ retommend that the Central Goverutne.rt should 
issue ~~  ibstrbctions to the Stllte Governments tbat these 'Committees 
must meet at regular intervals to review the working of the PCR Act as 
otherwise they will ~  be lperfermiag auy uaoful fUDctioa. 

a.pl, .f GOYlnaeDt 
TIriI'State Governmenta have been e ~ ed to hold the meetings or 
.. te 1m:1 Committees l~ e regularly. 

[Ministry of Welfare O.M. No. UI.13014/3186-PCR. (DESK) 
dated 30.1.87) 

eo. •• tl of aM Committee 
..... eom.ltt.' would like to be ."rIIed ~  tile State I .... 

C ••• lttee to tllle" till "orkl .. 01 ProtedloD 01 Cldl RlllIts .ct He .. 
...... nplarIJ to ....... tile ".eth. IliIple_DtatloD of Protectla of 
ea .......... ct. 

NBW . DlllJrI ; 

¢,HI Jl, 1981 
id'lIklwll, 1909 (S) 

KRlSHAN DAn SULTANPURI, 

Chtdrman, 
Committee on tht Wel/ar. 01 
Scheduled ClUte. anti 
Sch.du/ed Tribe •. 



APPENDIX 

(Yld_ Para 4 or Introduction) 

AM/yll. 0/ Action Ttlka by Grne".".,., 011 'he RecOllllll",d"ttou 
corrttll,.etll,. 11th ReJlOlt 0/ the COIIIIIIltt. (BI,hth £Ok S.".) 

I. Total Dumber or R.ec:ommeadatiODI G 

II. Number of Recommendationa wbicb baft beea accepted by 
Governmeat ('",. recommendations at Serial Nos. 1.2,3,6, 
7,8,9.13, 14, 15. 16, 17.18,21,23,24.26, 28, 29, 30,32, 
33. 34,35,36, 37.39.41 and 42) 29 

Percentage to the total 69 

III. Recommendations wbicb tbe Committee do not desire to 
pursue in view of Govemment's replies (.,de Recommenda-
tions at SI. Nos. 19. 20. 31.38 and 40) 5 

Percenta.e to tbe total 12 

IV. Recommendation. in respect or wbicb repU. or Goten-
ment bave not been accoptecl and whlcb require reiteratioD 
(,'de Recommendation. at SI. No •. 4. 10, 11. 12,22 and 27) 6 

Percontale to tbe total 14 
V. RecommendatiODs in rOlpect of which final repliOl of 

Government bave Dot been received (.,4_ Recommend.tioa. 
at Serial NOI, 5 and 2S) 2 

PwceDtap to tilt total 5 

Sbree Dur .. Printinl Presa. Delbi-IIOOO6 • 

• 7 



Pu8usRIID UNDD RULlI 382 .. Tal RULlI O. ~  AND CoNDucr 
()II ........ IN 1« SAaR. (Sum EDmoN) AND .alNTl!D BY 

Sail Dua.cM. PIUN1'INO Pa-. DIIuu 
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